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RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl.) No(s).1152-1155/2015
(Arising out of inpugned final judgnment and order dated 16/12/2014
in CRW No. 34104/ 2014 and CRWM No. 35901/ 2014 and final judgnent and
order dated 28/01/2015 in CRMM No. 2771/ 2015 in CRWM No. 34104/ 2014
and CRM No. 2742 of 2015 in CRM M No. 35901 of 2014 passed by the

H gh Court of Punjab & Haryana at Chandi gar h)

RANVI JAY SI NGH AND ANR Petitioner

VERSUS

CENTRAL BUREAU OF | NVESTI GATI ON AND ANR. Respondent

(Wth interimrelief)

Date : 16/02/ 2015 These petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE JAGDI SH SI NCH KHEHAR
HON BLE MR JUSTI CE S. A. BOBDE

For Petitioner(s) M . Ashok Bhan, Sr. Adv.

M . Sangram S. Sar on, Adv.
M. Shree Pal Singh, Adv.
For Respondent (s)

Upon hearing the counsel the Court nmade the follow ng
ORDER

Lear ned counsel for t he petitioners, in 0
to

demonstrate their bonafides, have accepted to deposit a sumof Rs.6
crores in the Registry of this Court, for onward transm ssion to
respondent No. 2.

Li berty is granted to t he petitioners to dep
t he

above- nenti oned anbunt, on or before 26.02.2015. In case, the said

Signature Not Verified

Digitally signed by

anount is not deposited in the Registry of this Court within the

Sati sh Kumar Yadav

Dat e: 2015.02.17
13:10:23 I ST
Reason:

time stipul ated herei nabove, the instant petitions shall be liable

to be di smi ssed summarily, wi thout being placed before the Bench
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for further consideration by this Court. In case such a deposit is

made, the matter be listed for further consideration on 27.02.2015.
In case, the petitioners cooperate with the investigation

and appear as and when they are called for, their arrest/detention

shall remain stayed till 26.02.2015.

( SATI SH KUMAR YADAV) (RENU DI WAN)
COURT MASTER COURT MASTER



